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[Shri A- C. Guha] 

my ftatement and has  said that this 
BUi has not made any effective change 
In the structure and composition 0/ 
the Corporation.  The entire  charge 
aginst the  Corporation as  embodied 
In the report of the Enquiry Committee 
Is that the executive committee was 

practically using all the powers of the 
board and the Managing Director was 
also exercising power much in excess 
of what he ought to have.  These are 
the  main charges of the  Enquiry 
Committee against the Corporation and 
this Bill puts an end to  those two 

anomalous positions.  It is not merely 
a change in the name—‘executive com
mittee’ to be replaced by ‘central com
mittee*. Apart from the connotations 
of the two different names the statu
tory rights that were embodied in the 
Industrial Finance Corporation have 
now been removed. The central com
mittee will now Juit be a subordinate 
body of the board and it will exercise 
such powers as the board may decide 
to put in its hands.  So, there will be 
no repetition of the excessive power 
exercised by the executive committee 
or by the managing  director, which, 
tcrording to the report of the Enquiry 
i.ommittee, was mainly responsible for 
some of lapses and defects In the work
ing of the Corporation.

Sir, I do not like to enter into further 
controversies. I still  hope  that this 
Corporation will be doing useful work 

and I hope it will get the blessings of 
this House which it will deserve by its 
deeds.

t hope now the Bill will be passed 
by the House.

Mr. Deputy-Speaker:  The question

U:

**That the Bill be passed.**

THir motion UHit adopttd.

INDIAN COINAGE (AMENDMENT) 
BILL

The Mlalatcr of Revenue and Defen- 
ee Expenditure (ShH A. C. Gaha): I 
beg to move: ^

That the Bill further to amend

the Indian Coinage Act, 1906, be
taken into consideration.**

Sir, it is vci-y difficult to just switch 
over from one subject to another.

.̂r. Deputy-Speaker: How can any 
Industrial Corporation work without 
coinage?

Shri A. C. Guha: That is true. Any
how, the Members of Parliament inclu
ding the Ministers must have a very 
agile and versatile mind.

Shri Vaiiatharas (Pudukkottai); Sir, 
I want to point out a  constitutional 
objection to the consideration of this 
Bill.  This is a Bill which comes under 
the operation of article 117 of the Con
stitution.

Mr. Depfity-Speaker: So far as points 
of orders ure concerned hon. Members 
may state the point first and if I need 
elucidation I will ask them to explain.

Shri Vaiiatharas: That is what I am 
sUting. This Bill, as it is, is a  BiU. 
which,  if  passed,  would  Involve 
an expenditure from the Consolidated 

Fund of India, and such a Bill shall 
not be passed  by either  House  of 
Parliament  unless the President has 
recommended to that House the con
sideration of the Bill.  So far. there is 
no President's sanction or  permission 
for consideration of this Bill.  This î 
the point which I am raising and if 
you permit me further I will go to 
further arguments on that behalf.

Mr. Deputy-Speaker:  Is there any
provision here which involves any ex
penditure from the Exchequer?

Shri Vaiiatharas;  I will submit to 
you straightaway  that  in  1953 the 
deciir»alisation of coin  was  brought 
through a private Bill in the Council 
nf SUtes.  At that time the  present 
hon. Minister was Deputy Minister of 
Finance.  In his own  words; that 
when he opposed that Bill......

Shri A. C. Guha: That objection was 
not upheld by the Chair.
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Shri ValUtharas: That is a different 

thing altogether.  1 am only pointing 
out what this Bill oresupposes.

Mr. Deputj-Speaker: The hon. Minis

ter has given an indication as to what 

the Chair ought to do. Was the objec
tion upheld by the Chair?

Shri Vallatharas: I do not know.

Shri A. C. Guha: That was not the 
only argument that I  put  forward. 
That was only one of my objections 
that it may also come within the pur
view of the said article.  Anyhow the 

Chair did not uphold that contention 
and he allowed the Bill to be discussed.

Mr. Deputy'Speaker:  The point is
Uiis.  Wherever any expenditure is in
volved in a Bill it must have the pre- 
/ious sanction of the president whether 
Introduced by the Government or by 
any other Member.

In the present case, this Bill does not 
apparently have any such  sanction. 
Now, does this Bill contain any such 
provision? No, I believe.

3 P.M.

Shri A. C. Guha: Nothing.

Shri Vallatharas: If the Bill is pas

sed, what happens?

Mr. Depaty-Speaker: It may or may
not be passed.  If cents are  minted, 
then hundered cents are equal to 192 

pies, but that may not come into being. 
There is not any such immediate pro
posal.  I do not know if there is any 
other authority.  Possibly, it may be 
in any other Coinage Act  I am look
ing into the original Act

Shri A. C. Guha: Coin̂ ̂are still be
ing minted and the minting of these 
new coins can also be done.

Mr. Deputy-Speaker: If new coins 
are to be minted, new  expenditure 
will have to be incurred.  Whatever 
the expenditure, even if it is a pie, 
it has to be incurred.  There is, how
ever. no specmed clause here for any 
exx)enditure  from tiie  Consolidated 
Fund.  But this involves an expendi
ture. whatever little that expenditure 
•night be.  What is the  sanction or

the authority under which these coins 
will be nunted?  Is it already in the 
existing rules?

Shri A. C. Guha: The mint has been 
minting new coins.  They have been 
changing the shape of  the coins and 
that has not required a new Bill to be 
passed or an amendment of the exist
ing Bills.  The old dies in the mints 

are being  changed for the new dies.

Shri Vallatharas:  Even apart from
tĥt question, the hon. Minister has, 
on a previous occasion, expressed that 
this Bill presupposes and will surely 

lead to some  expenditure  from the 
Consolidated Fund of India in mint
ing new  coins, in  printing postage- 
stamps and railway tickets, etc. There 
are so many things  that have been 
considered by special committees dur
ing which the conception of the Gov
ernment and the committees was that 
a colossal expenditure would be incur
red and that the railway, the  posts 

and telegraphs and other departments 

would  entail  an  expenditure  of 
not less than  Rs.  1 crore.  I  am 
not  going  into  the  exact amount 
o?  the  expenditure,  but  even for 

a single pie  from the  Consolidated 
Fund of India, sanction must exist I 
never expected the hon. Minister to be 
light in his expression when he expres
sed in the Council  of States  that it 
will surely lead to some expenditure. 
Not to speak of the . minting of coins, 
what about the  printing of  postage- 
stamps, railway tickets and collecting 
land revenues? There  are so  many 
things involved. So, it is on the face 
of it entailing and  involving a large 
amount of expenditure and I can sub
stantiate from  the  statement of so 
many persons, from the repor+.s that 

have been published by the inter* minis
terial committees—two  committn̂*-!— 
and by the Standards Institution Com
mittee, and by so many other reports 
by the  Ministry of  Commerce and 
Industry.  All these  things  flearly 
indicate that the Bill, if passe.l uito 
law, can not be effected or decimali
sation cannot be effected without any 
expenditure.  I  presumably  infer 
—and I leave it to more experienced 
people to infer whether what I say is
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LShri VallathAras] 

true or not.  There i« already a bud- 
gctted expenditure fixed by tne admi
nistration that ia now existing, and if 
any expenditure is further to be incur
red over and above what has  bceen 
sanctioned as in existing practice, cer< 
tainly the President must be informed 
of it, so that, if it is within the com
petence  of  the  ftnanccial capacity 
and efficiency of this nation that such 
an expenditure can be allowed, these 
things may be certified by the Pre
sident.  This can  be  certified  only 
on that basis.  That is what I presume 
to be the principle  underlying  the 
Article of the Comtitution.  Her« the 
hon. Minister,  according to law,  is 
•topped from contending what he has 
been contending In 1953.  He has no 
business for putting up any new situa
tion as having arisen during these two 
years.  As a  matter of fact,  this 
fact was forgotten and it is a lapse of 
memory, I can say.  I do not  think 
there will be any justification now for 
proceeding with this Bill  It is beyond 
the powers of Parliament to consider 
this matter.

ShH A. C. Ouha:  It is not a lapse 
of memory.  I myself raised this in 
tfhe other House and the  Chairman 
did not uphold that contention.  Be
fore Introducing this Bill, this  matter 
was discussed and the Law Ministry 
advised  that it would  not  attract 
Article 117 <3) of the  Constitution. 
U is not true that It Is a lapse on our 
part and that we forgot to take that 
point into confideration.  We  consi
dered that point and it was the defi
nite decision that it would not attract 
that Article.

Mr. Deputy-Speaker: Was there any 
ruling given by the otlier House?

Shri A. C, Gttba:  The ruling was
given by the other House,

Shrl Vallatharaa: As 1 read in the 
Report, the following is found there: 
Dy. Chairman: ”I presume that the 
hon.  Minijtter is not taking  any 
technical dbjection." The reply, the 
report  says: **Shrl A, C. Guha: Yes,

Sir”.  What that ‘yes’ means, nobody 
knows.  It may mean ‘no*.  I do not 
know.

Mr. Dcpttty-Speaker: I believe he 

is not iakhtg exception to it.  In that 
context, “Yes, Sir,”  means W,

Shri Vallatharas:  It must be *no*.

Mr. Deputy-Speaker; What did the 
Chairman rule?

Shri Vallatharas: The Chairman did 

not say anything so far as I can read 
in the report

Shrl A. C. Githa.: The Chairman did 
not uphold that contention.

Shri S. S. More (Sholapur):  What
4ver happened  in  that House and 
particularly the matter which apper« 
tains to the sphere of giving a riiling, 
has that any precedent and value here?

Mr. Deputy-Speaker: The practice is 
this.  When some discussion is going 
on in the present session there, simul
taneously it ought not to be referred 
to here, unless it is a statement on be
half of Government, etc.  So far as 
the rest is concerned,  we  refer to 
May's Parliamentaru Practice and  to 
various other authorities as precedents.
I just wanted to know  what  their 
opinion was:  not that we are bound 
by their rules or precedents.  When 
this  matter  under  discussion was 
pointed out as having been dealt with 
in the other Hoxise, the  Chairman's 
ruling was referred to.  Normally, we 
do not refer to the rulings of the other 
House, but whenever some informa- 
uon is necessary, there is no harm in 
asking for it  Concurrently, we do 
not go on, because they may change 
their views, and after all, this discus
sion there took place sometime ago.

Sbri A. C. Gulia: As far as I recol
lect the Chair in the  other  House 
decided that  if  any  consequential 
expenses are to be incurred later on, 
that point should  not  stand in the 
way of having the matter discussed. 
This Bill as it is. does not involve any 
expenditure.
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Shri S. C. Ŝ manta (Tamluk): Qause 
6 of the Indian Coinage Act says that 
coins may be minted and issued under 
the au\hority of the Central Govern- 
luent in such denominations not higher 
than one rupee.  The other forms of 
the coins are eight-anna,  four-anna 
<uid two-anna pieces which are at the 
disposal of ttie Government.  Now, 
we are going to transform the eight- 
anna pieces and the two-anna pieces 
and  the  four  anna-pieces.  This 
transformation  will  not  effect any 
financial  undertaking,  because,  we 
were also transforming the one-rupee 

into smaller coins such as eight-anna, 
four-anna and two-anna pieces.  In 
the same way we will go on making 
pieces in any denomination, cent  or 
otherwise,  say, in 50, 25, 10, 5,  etc. 
So, I think nothii:»g stands in the way 
of the Bill being considered now.

Shri Mohiuddin (Hyderabad City): 
The Bill proposes that the eight-anna, 
four-anna and  two-anna pieces  will 
continue to be in force and will be 
accepted as legal tender as they now 
.-'.re, and that the new coins will  be 
perhaps minted on the basis of cents.

The present 8  anna. 4 anna  and 
<]uarter anna pieces  will have to be 
melted and recast  into cents;  that 
involves extra expenditure.  Of course 
the Bill does not directly involve ex
tra expenditure, but it does indirectly 
Involve heevy exI>endit̂ûe.

Shri Kamachandra Redd! (Nellore): 
■The memorandum on the adoption of 
th® metric system was circulated  to 
the  Members sometime back and in 
l>age 5 it says:

‘The general conclusion reached 
on the basis of the replies from 
these industrial >«nits is that the 

metric system could be  adopted 
without much  difficulty or  ad
verse repercussions, provided the 
transition is spread over a period 
of ten to fifteen years.  As re
gards the cost of conversion, it is 
excepted to be in the order of Hs. 1 

crore per year if it is spread over 
a period of ten years.”

When this Bill is  passed  into aiT 

Act,  it envisages  an  expenditure

to that extent.  When the expenditure 
is bound to take place after the pass
ing of the Bill it is a money Bill.

Shri  Mohanlal  Suksena  (Luknow 
Distt.  cum  Bara  Banki  Distt): 
With  your  permission,  Sir,  I 
submit  that  a  similar  Bill 
was  introduced  in 1946  and  that 
caused the sanction of the Govcrnor- 
t-fcneral. I do not known whether we 
have  got a copy of  the Bill  in ih 
library.  It was stated,  in fact, in a 
note prepared in the Planning Com
mission that this thing  would cost 
about Rs. 1 crore; it was also sugges
ted that the proper time was when we 
removed the head of the King trom 
the coins substituted and  replaced it 
by the Lion Pillar.  That was the pro
per time when it  should have been 
done.  But even the view of the Plan
ning Commission was that we should 
proceed with this Bill.  Therefore, 
there is no doubt in my  mind that 
this thing is going to entail expendi

ture.  But there is n© harm in  that; 
the President’s sanction can be obtain- 
ed. In the meanwhile, the Bill can wait 
for a day or two.

Shri ValUtharâ: With your permis
sion, Sir, I submit that whether thi? 
involves an expenditure or not is not 
an isolated consideration.  Here is this 
book of alarming  size—Memorandum 
on the introduction of the metric 
tem in India, Planning Commission, 
5th March, 1955—on which the pre
sent Bill is based.  I submit that every 
Member should have been provided 
with a copy of this memorandum so 
that we may be prepared to discuss it 
The consideration of this Bill must be 
postponed in view of the fact that we 

are not possessed of this book.  All 
these materials are quite necessary be
cause they form the basis of the BilL

Mr.  Deputy-Speaker:  Wherefrom
did the hon. Member get that book?

Shri VallaAharas: From the library.

Mr. Deputy-Speaker: If it is in the 
library, other hon. Members also can 
get it from there.

Shri Valiatharas: Everybody cannot 

be expected to go to the library and
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(ct tlie book.  Hon. Memben need 
being vuppUed with these materials 
so that they may be able to ftudy 
the BiU in all its implications.

Mr. Depaty-Speaker:  Order, order;
I have heard enough.  So far as this 
initial matter is concerned  Section 6 
of the Indian Coinage  Act, 1906—a 
portion of .which was read out by Mr. 
Samanta—gives ample powers to the 
Central Government to mint coins for 

isfiue under the authority of the Cen- 
Ijol Government of such denominations 
not liigher than one  rupee, of such 
dimensions and designs and of such 
metals or of mixed metals rf such com

position as the Central  Government 
may, by a notification In the  official 
gazette, determine.  It can mint any 
number of half anna, one anna or two 
anna coins.  Section 13 relcrs to rupee 
coins, half rupee coins etc. They have 
added here cents also.  Therefore, it 
Is not under section 13 tlmt the autho* 
rity is given to the Central Govern- 
ment to mint any number of coins;  It 
is under section 0 that the Govern
ment is given powers to mint any kind 
of coin of any denomination accord
ing to the notification in the gazette. 
It may be of any size and denomina> 
tion not higher than a rupee.

Shrl Vallatharas: I submit that my 
points are totally different; I say that 
according to this memorandum this 
proposal entails huge expenditure.

Shrl A. C. Goha:  That memoran
dum concerns not only coinage; it con
cerns weights,  measures etc, I think 
that 08 per cent of the  expenditure 
will be in connection  with  weighta, 
measures and other things.

Mr. Deputy-Speaker:  Order, order. 
There is no point in interrupting me 
either on this side or that side.  All 
points have been stated.  Even if one 
pie has to be spent from the Consoli
dated Tund of India as a result of the 
»»assing of this BUI, the recommenda
tion of the President is necessary. We 
are not going meticulously  into  the 

amount of expenditure.  It may  be 
Rs.  I  crore  more  or  less.  The 
only  point  Is whether  It  Involve* 
expenditure  directly.  Section  9  of 
the  Indian  Coinage  Act,  1906.

givê  the  Central Government  the 

power  to  mint  any  kind  of  coin 
Of any  denomination  not  higher 
than one rupee.  That is all compre
hensive.  Ŝtion 13  refers  to leĝl 
tender. This Bill is only a  further 
amendment to section 13; no, this is 

an addition  thereafter—̂thc  Insertion 
of section 14. The cents  also will be 
legal tenders and section 14 says that 
one rupee is equivalent to so  many 
cents and so on.  This is all that is 
proposed to be done. Therefore, direc- 
ly it does not involve any expenditure.

Shrl 8. S. More ros«—

Mr. Deputy-Speaker: I am nut going 
to hear the hon. Member any  more. 
The hon. Member is a practising law
yer and he cannot be allowed to  go 
on interrupting me like this.  Irres
pective of any expediture, I have my 
own doubts whether this is a money 
BiU. because it relates to some money. 
Article 110 of the Constitution says:

‘Tor  the  purx>oses  of  this 
Chapter, a BUI shall be deemed to 
be a Money Bill if it contains only 
provisions dealing with all or any 
of the following matters, name

ly—

(a) the  imposition,  abolition* 
remission, alteration or regu
lation of any tax;

(b) the regulation of the bor» 
rowing of money or the giv
ing of any guarantee by the 
Government of India or the 
amendment of the law with 
respect to any financial obli
gations undertaken or to be 
undertaken by the  Govern

ment of India;

(c) the custody of the Consoli
dated rund or the  Contin
gency rund of India, the pay
ment of moneys into or the 
withdrawal of moneys  from
any such Fund;

(d) the  appropriation  of 
moneys out of the Consolidat
ed Fund of India:

(e) the  declaring  of  any ex
penditure  to be  expenditure 
charged on the Consolidated
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Fund of India or the  acreas- 
ing of the amount of I ly such 

,  expenditure;

(f) the  receipt of money  on 
account of the  Consolidated 
Fund of India or the public 
account  of  India  or  the 
rustody  or issue of  such 
money  or the audit of the 
accounts of the Union or of n 
State; <11

(g) any  matter incidental  lo 
any of the matters spociiled 

lu sub-ciiuses (a) to (f).’*

Provision is made under section 6 of 
the Indian Coinage Act, 1906, enabling 
the Government of India to mint any 

kind of coin  of  any  dsnominâir'n. 
Under these circumstances, I am un
able to agree that initially the Presi* 
dent’s sanction,  authority or  recom
mendation is necessary  for this Bill.

Shri A. C. Guha: The question of cne 
introduction of  the  metric  s3rstem 
in  India  has indeed  a long history, 
it  was first in 1870  that  the British 
Government  raised  this  question. 
They  examined  it  and  came  to 
the conclusion  that the metric  sys
tem should ultimately be  introduced 
in India though necessarily in gradual 
stages.  But, nothing happened after 
that.  Somehow, the British Govern
ment did not take any action.  Then, 
the question came up for consideration 
in 1944, just at the close of the last 
world war.  Government first tried to 
get public opinion. Public opinion wav 
more or less favourable to this matter 
and the views of the dilTerent pû Uc 
bodies were no less favourable.

Shri S. S. Mor?: What do you mean 
by public opinion?  The  commercial 
community?

Shri A. C. Gaha:  The commercial
community, and also the State Gov
ernments and the  banks  who are 
mainly concerned with coins.

Shri K. C. Sodhia:  (Sagar):  They
are all tied to the wheels of the Gov
ernment

Shri S. S. More: What about villa
ger*?

Shri A. C. Gaha: Government deci- 
ed in 1946 to bring forward a Bill in 

the Central legislature.  A  Bill  was 
hitroduced  and it  was  discussed. 
Their idea was to divide the rupee 
into 100 cents.  The Bill was  drcu- 
Ji.ted for public opinion, in 1947, the 
Government decided to proceed with 
the Bill.

[Shrimati Renu Chakravartty tn 

the Chair].

Then, U)e Partition came.  The post- 
Partition disturbing factors intervened 
and the Central legislature also came 
to a sudden end. This Bill was allow
ed to lapse.

In this connection, I  think it may 
not be out of place to recall that  al

though almost two-third of the popu
lation of the world are now using th« 
decimal system of coinage.......

Shri Gadgil (Poona Central): What 
about England?

Shri A. C. Guha:  The  only other
important countries are the Common
wealth countries.  In Asia, only India 
and Pakistan are the two  countries 
which have not yet got the decimal 
system of coinage.

Shri S. S. More: Are there any other 
countries in Asia which are Members 
of the Commonwealth?

Shri A. C. Guha: Ceylon is a Mem
ber of the Commonwealth. It is  no 
use imitating  England  and  laying 
particular emphasis on  English con
ventions and practices in all matters.

Shri V. G. Deshpande (Guna); This 
slave mentality should go.

Shri A. C. Guha: In this connection, 
it would be proper to recall that it was 

India which  invented' his  decimal 
system.  It came into use in India in 
the second century B. C.

Shri K. C. Sodhia: Decimal coinage 
or the decimal sytem?

Shri A. C. Gaha; Decimal system.

Shri K. C. Sodhia: What relation hag 
that with coinage?

Shri A. C. Gaha:  The logical rela- 
tion only.
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Shrl Gadcil: Just exp’ain to us how 
It will work out Which will be the 
lowest coin, one pic or a paisa? How 
many pies will make one anna, four 
annas, etc.? We will have  some idea 
about it.

Mr. Chairman: The hon. Minister is 
getting  rather fluttered by all these 
disturbances. 1 suggest thot the Hou»e 
listens to him.  Tlien, at the end. if 
there is any particular point of clarifi
cation. you can always put it.

Shri A. C. (hMht/.  Though India  Is 
the Inventor of the decimal system, it 
ts Just an irony of fate that India has 
been almost one of the last countries 
to make the docimal system current 
in the daily use of the life of the peo
ple, as regards currency, as  regards 
weights, as regards measurements and 
all other things.  If 1 am to  reply to 
the question of Shri Gadgil, 1 would 
request  him to refer to one clause 
in tne Bill. This Bill is practically an 
one clause Bill.  If he refers to clause
2 of the Bill, he will find the reply to 
his question.

Shri Oadcll:  Which is the lowest
coin?

Shri A. C. Goha:  In the Bill it is

said that the rupee will  be divided 
Into 100 cents.

Shrt Gmdiril: The cent will be called 
a cent  or a  paisa?  All  right;  the 
Minister may proceed.

sun A. C. Guha:  I think  the hon. 
Member has understood the position.

Then, the question came up for dis
cussion in 1949 in connection with the 
Introduction of the new designs depic> 
tin« the Asoka  Pillar.  The idea at 
first was, when, after the  war. with 
the attainment of Independence, new 
coins will be minted, we may take the 

opportunity  introducing the decimal 
coinage.  But, somehow, that was not 
possible, particularly on account of the 
disturbed conditions after the Parti

tion «nd after the attainment of Inde
pendence.  The question was allowed 
to re?it there It was considered Inop
portune to carry through such a revolu

tionary change in the coinage system 
when the economic, constitutional and 
administrative  conditions  wore far 
from settled. The Constitution was just 
k>eir«g framed.  The House will recol
lect the disturbed  conditions in me 
country immediately after and two ur 
three years after the Partition.  It was 
considered inoppotune to take up the 
matter tnen.

In 1949, the Indian Standards Insti
tute set up a committee and they re
commended  that the metric  system 
should be introduced both in coins and 
weights and  measurements,  but in 
stages of 15 years. The  principal re
commendations made by the I. S. L 
in this regard were afi follows:

(a) the metric system of weights and 
measures and decimalised coins 
should be introduced in India and 
legislation should be undertaken 
as soon as possible;

(b) the change should take place in 

several stages spread over a total 
period of 15 years, the first period 
being  devoted tô publicity and 
propaganda, the sccond per od t̂» 
the  introduction of the metric 
system in weights and measures 
in the Central and SUte Govern
ment  departments  and  public 
bodies: and finally.

(c) the stage of complete introduce- 
tion.  The committee recommend
ed that it would be an advantage 
If the adoption of this decimalised 
currency precedes the introduction 
of the metric system of weights 
and measures.  Previously,  the 
derision of the Interim Govem-

.  ment was that the metric system 
in weights and measures should 
precede  the metric system  In 
currency.  But, now after the en
quiry by the I. S. I. it was decid
ed that the metric system in coin

age should precede the metric sys
tem in weights and measures.

An Hon. Monber: Why?

ShH A. C. Goha: Because It is much 
easier.

Rfr Chairman:  Please address the
Chair,
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Shri’ATC.'Tialu: The Indian Stand- 
ardŝ Institute, before making this re
commendation, had made  extensive 
consultations with almost every insti

tution, State Governments and com

mercial bodies who are interested in 
this matter.

Recently, the Planning Commission 
made a fresh review of  the whole 
position.  And it has now been decid
ed that the Government should im
plement the decis.on taken on princi
ple some years ago.  The fir.Nt step is 
this Bill Introduced in parliament pro
viding for the metric system in coinage, 

and later on the Commerce and In
dustry  Ministry will bring forward 
another Bill introducing the  metric 
system in weights and measures.

The position will b® that the current 
coins will not be just now demonetis
ed.  They will remain current, but 
new coins also, particularly the lower 
denominations, will be minted.  Gradu
ally, they will be put into circulation 
and for some years both the new and 
old coins will be simultaneously in 
circulation.  Later on, gradually we 
shall withdraw the old  coins  from 
circulation and the  new coins only 
will remain in circulation.

SM  Dholekar  (Jhansi  Dlstt.— 
South): What will be the two-pice 
coin equal to in your new system?

Shrl A. C. Guha: The market will 

find out.

Mr. Chairman: Order, order. I think 
it is better that the hon. Minister ad
dresses the Chair.  Otherwise, he 
will get involved in this  argument 

across the House.

Shri A, C. Guha: As has been put 
in this Bill, the new coins  /ill be in 
the following denominations: 1 cent,
2 cents, 5 cents, 10  cents, 25 cents 
and 50 cents.  From 25 ceaata up the 
values of the coins will  remain as 
they are at  present.  Eight  anna 
pieces and four anna pieces and the 
rupee also will retain the same value. 
There will not be any rfian̂e in the 
value of these three coins.  Whatever

ciianges are to be  effected  will be 
only in the value of the lower deno
mination coins.

The new coins, both in weight and 
dimension,  will  correspond  to e 
suitable unit in the metric system of 
weights and length and measurement 
which will follow the introduction of 
the decimal coinage.  Section 6 of the 
Indian Coinage Act to  which  Shrl 

Samanta has referred gives sufficient 
authority to the Government to mint 
coins, but here by this Bill we are 
timply changing the names and per> 
haps a iso sizes and value of the lower 
denomination coins.  After the passing 
of this Bill, it would be for the Cent
ral Government to notify the precise 
dimensions and designs of the coins 
of  smaller  denominations  below a 
rupee.  However, Members of Parlia
ment—Shri  Gadgil may  hear this 
portion—will be interested to know 
something about the designs that the 
Government has in view.

The obverse of each coin will bear 
the UON CAPITOL of the Asoka pillar 
as in the present coins. It is also pro
posed to inscribe “Bharat Sarcar” in 
Hindi instead of  the  words “Gov

ernment of India*  in English which 
now apoear in the existing coins. On 
the reverse of the coin a suitable de
sign of either the Asoka bull or the 
Asoka horse will be used and where 
the space does not permit it, merely 
tho value and date will be inserted. 
We have  been  trying  to  think 
out  Hindi  equivalents  for  the 
different  denominations  of  the 
decimal  ooins  and  the Government 
will appreciate and take into consi
deration any views that the Members 
Of Parliament may express, but I do 
not think that will much affect  the 
provisions of this Bill.  That will oe 
done under the existing power in the 
Indian Coinage Act.

It may be of some interest for the 
Members of the House to see a ten
tative sample of the new coins, (in
terruption)

Mr, Chairman: The hon. Member 
will get a chance I am quite sure, and
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[Mr, Chairman]

i tnink am can keep his patience and 
forwvrd his point of  view later

Shri iks C. Gnha: This is not the 
final thing we have decided.  This is 
)ust a sort of ̂ mple and  this has 
been specially brought here so  that 
the Members will have an idea as to 

what will be the shape, size and ins

criptions on the coins.

Sluri S. S. More:  Supposing  we
vote relying on these designs, it does 
not mean that the  designs will be 

accepted ftnally.

Shri A. C. Gnha: There will not b̂ 
any voting on designs.

Pandit Thaknr Das Bhargava (Gur* 
gaon): Shri More is very designing.

Shri A. C. Gnha; I think some time 
ago in reply to some questions it was 
mentioned by the  Government  that 
the Government*!  decision has been 
made to introduce the metric system 
both in coinage and weights and mea* 
sures and all other matters.  This is 

the first stage as I have said. 1 have 
also said that about  three-fourths oi 
the world population  are under the 
metric system.  Fifty countries of the 
world have this system in vogue.  In 
Asia only India and Pakistan are the 
two countries which have not  been 
using the metric system.  I think some 
members referred to  the  Common
wealth  countries.  Even  in  the 
Commonweslth there are some coun
tries which are using the metric system 
such as Canada. Ceylon and I think 
some other countries also.

As 1 mentioned in the  beginning, 
India invented the metric system  or 

the decimal system and it invented It 
more than 3,000 years ago and it was 
from  tnd’a that  the Arabs  got it 
and introduced it into Europe.  It is 
now known in Europe as the Arabic 
numerals. They are not really Arabic 
numerals.  They  were Introduced by 
tne Arabs from India. India writinĝi

on the stibject were translated by an 
Arab mathematicianal Khawarazmi by 
the middle of the 9th century end then 

they were translated into Latin, and 
it was only by about 13th century that 
Europe got this  decimal s3rstem  of 
numerirals fairly in use.  It is Just 
proper that India which has been  the 
originator and inventor of this decimal 
system should make the fullest  use 

of  the  decimal  system,  and  we 
ronsider  that it is the most oppor
tune time now for us to introduce the 
decimal system.  It might have been 
introduced four or five years earlier 
when new coins were minted but for 
some political reasons it was not pos
sible.  But  even now,  the time is 
opportune; the greatest diffUnilty  in 
other  countries in introducing  the 
decimal system is the mechanical ac
counting machines which have not yet 
come into vogue in India  so much, 
but their number is increasing. The 
more we delay, the more it will be 
costly for the commerelal public to 
introduce the decimal system—not in 
currency of course, but in weights and 
measures and in mechanical counting. 
So, it is the decision that both In coins 
and  in weights and measures  the 
decimal system will be  introduced 
and this is the first Bill.  The other 
Bill be introduced by  the Commerce 
and Industry Ministry, and I hope the 
House will oe pieased to pass this Bill.

It is a great step and it will be keep
ing India Just abreast with the pro
gressive countries of the world.  We 
should not lag behind in such a simple 
but beneficial measure which would 
simplify much of our accounting sys
tem, will reduce the  cost of  many 
of these commercial houses and banks 
and also of Government offices, and 
of those commercial houses and bank
ing  companies who  advocated  this 
simply  because it will simplify the 
accounting system.  I hope the House 
will pass this Bill.

Mr. Chairman: Motion moved:

"That the Bill further to amend
the Indian Coinage Act, 1906, be
taken into consideration.**
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There are certain amendments for 
eliciting public opinion and also two 
or three amendments for reference to 
Select Committee.  Those  who have 
sent the motions for reference to Select 
Committee have not submitted the list 
of names.  They may  please send 
them. I think we can  consider both 
these together with general discussion 

of the first reading.

The other point  I would like to 
mention to the House is that this Bill 
seems to have roused quite a good deal 
of interest and there are a large num
ber of people who want to participate 
in the discussions. So, I suggest that 
each speaker should try and speak for 
not more than ten minutes, preferably 

a little less, because the Business Ad
visory Committee whose allocation of 
time the House has passed, has only 
allotted three hours for the entire pass
ing of  the Bill.  I  propose, if it is 
acceptable to the  House,  that we 
should keep about half an hour for 
the third reading and about an hour 
maximum for the second reading, so 
that there will be only li hours for the 
first reading.  If that is so,  and there 
are already about 15 people who desire 
to speak, I would like the House to 
consider how it will be  possible for 
the maximum number of  people to 
participate.

Shri Mohiuddin: Since the number 

of classes is very few, the second and 
third stages can be finished in half an 
hour and  hours may be left to the 
first stage.

Mr. Chairman:  If that is the con
sensus of opinion. I have absolutely 
no objection to it. and we could have 

it. unless Shri K. C. Sodhia wants to 
say something else.

Shri K. C. Sodhia: My submission 
is that Government have not cared 
to know what the importance of this 
Bill is to the vast millions of  this 
country.....

Mr. Chairman:  Order, order.

Sfari KL C. Sodbia:  It is a  very
Important  Bill,  and as  has  been

172 LSD—4.

pointed out by the hon. Speaker this 
morning....

Mr.  Chairman:  Order, order.  1
think he can put all that in his speech, 
because his point of submission is now 
about the aHocation of time.

Shri K. C. Sodhia:...the time may 
be extended; as pointed out by the 
hon. Speaker, the importance of tne 
Bill is measured by the House and if 
the House proposes that some  moiH 

time may be given to the Bill,  the 
time allotted by the Business Advisory 
Committee may be revised.

Mr. Chairman: The point is that he 
should have raised  this  ol?jection 
when the motion for passing the allo
cation of time order came up for con
sideration.  That was the proper time 
when he should have raised it.  But 
he has risen now.  I am afraid it is 
very difficult, and it is not possible, 
at this stage to allocate more time 
for this particular Bill.  But I am 
quite amenable to allowing this House 
to have the general discussion for full
2 hours or even 2i hours, leaving the 
second and  third  readings to  take 

place within i hour.  That is quite 
reasonable. But at this stage I cannot 
allocate some time other than  that 
which this House has already passed.

So, I think we can start with 10 
minutes for each hon. Member, and 

then if anybody wants to make  cer
tain points...

Shri Bogawat (Ahmednagar South): 
Within ten minute.s,  it  would  be 
difficult.

Shri Kamath (Hoshangabad): May 
I suggest that hon. Mi mbers who have 
given notice of amendments should be 
given priority?

Mr. Chairman; I do not agree with 
the  hon.  Member’s  submission, 
because there are certain other people 
who have not tabled amendments but 
who are eminent in this particular 
field, and I think they should get a 
chance.
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Shri K. C. Sodhia; Mjr t\ibtniJsioQ

Mr. Chalnua: Order, order, 'fherc 
is no point for fubmlssion now.  I have 
dealt with hit point, and 1 think that 
it is not possible now to extend the 
time.

Shri K. C. Sodhia; My submission 
is that I want to speak on the Bill«
SI X hove given notii-e of an amend
ment for  circulating  this Bill  for 
eliciting public opinion thereon,

Mr. Chairmaii:  1 do not think he
need plead his câe at all, because he 
will be getting a chance.  1 am sure 
h« will get up and he will be catching 
my eye.

Shri 8. S. More: May I point out to 
you that it has l>een the practice of 
this House that whenever any Mem
ber has tabled a motion for circula
tion,  he gets the first chonce to plead 
his case?  Supposing that motion  is 
accepted, then the other amendments 

would not have any relevance.

Bhri Kamalh: That U the point.

Mr. Chalrmaa: If he had heard me 
correctly, 1  think he  would  have 
understood the point.  1 said that 1 
shall take up the motion for circula
tion, the motion for reference to  s 
Select Committee and the motion for 
consideration together.  So, I  think 
there is nothing to prevent anybody 
else  from  participating  also.  Of 
course, those  who  have put  their 
names down in (he motion for circu
lation and the motion for reference to 
a Select Committee will be getting a 
chance.

Shri S. 8. More: It is not for pur
pose of getthig a chance that I am 
pointing out this factor.  But it hts 
been consistently  the convention  of 
this House, and Members have been 
for that very reason tabling motions 
for circulation, that they should 
the first chance.

Mr. Cliairuaa: I am going to put 
aU the three tMngs together.  When 
the voting takes place, firstly I shall 
put the moti(m for clrculaticm to vote.

then I shall take up the motion  for 
reference to a Select Committee, and 

then only I shall take up the motion 
for consideration.

Shri Ramachandra Reddy:  May  I
point out that the two motions,  the 
one for circulation and the other for 
reference to a Select Committee, must 

be moved and spoken upon first; then 
only the three motions can be taken as 
moved.

Mr. Cbairmaa: They can be moved. 

I do not see any reason why they can
not be moved.  But certainly, you are 
right in saying that these  two  will 
have to be dealt with first.  The vo
ting will have to take place first on 
these two motions, and then only we 
can go on to the consideration motion.

Shri  Ramacha.ndra Beddy:  Before
they  are  moved, they  cannot  be 
discussed.

Mr. Chairman:  Preferably. I  shall
take up the motion  for  circulation 
first: then, I shall take up the motion 

for reference to Select Committee.

Shri S. S. More: Is it your pleasure 
that all these motions shall be taken 
to have been moved and discussed?

Mr. Chalrmaa: Of course, they have 
been taken as moved.

Shri S. S. More: That was not̂lear 
to us.

Shri K. C. Sodhia: I beg to move:—-

**That the Bill be circulated for 
the  purpose of  eliciting opinion 
thereon by  the Slst  December,

Shri KamAth: I beg to move:—

**That the Bill be circulated for 
the purpose of eliciting  opinion 
thereon  by  the  26th  January, 
19W

Shri iUghobtr Sahal (Etah Distt— 
North-East cum Budaun Distt—East):
I beg to move:

**That the BUI be circulated for 
the purix)se of  eliciting opinion
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thereon  by the  29th  February, 

195̂”

Mr. Ciiatirman: Amendments moved:

“(1) That the Bill be circulated 
for the purpose of eliciting opi
nion thereon by the 31st Decem

ber. 1955.”

“(2) That the Bill be circulated 
for the purpose of eliciting  opi

nion thereon by the 26th  Janu

ary, 1956/*

“(3) That the Bill be circulated 
for the purpose of eliciting  opi
nion thereon by the 29th Febru
ary 1956."

Mê nad  Saha,  (Calcutta— 

North-West);  I wholeheartedly  sup
port the  proposal  which has  been 
made by the hon. Minister of Reve
nue and Defence Expenditure.  This 
Is a measure of very  great  utility 
and of very great importance for this 
country.

The decimal system of weights and 
measures was introduced in  Europe 
»it the time of the French Revolution. 
They  introduced the metric  system 
there, and after that  a!cnost all the 
countries of the world have adopted 
the metric system.  Only a very few 
backward  and  very  conservative 
countries have not accepted the deci
mal system.

The metric system closely simplifies 
accounting, calculation and arithmetic. 
And its utility ha.«» been accepted in 
all the countries.  It is only conser
vative England which has kept  her 
obsolete pound, shilling  and  pence, 
and feet and inches and so on, which 
•re a headache to every student.

Coming to India, you will be  sur
prised  to  know  that  the  metric 
system or the  decimal system  waa 

advocated as early as 1869 by a res
ponsible  committee  of the  Govern
ment of India, and actually the metric 
sŷem wn passed into law in 1870.
It was actually on the  statute-book 
for 70 years, till it  was  repealed in 

1939.  Thoujrti the Act was passed, ft

was  never  carried  into  practice, 
because  the  railway  interests  of 

Britain were opposed to it.  And what 

was the  reason?  It wag that  we 
were  linked  with  Great  Britain. 
While  the  continent  of  Europe 
was having the metric  system, Eng
land.  however.  wanted  that.  The 
railways were a great buyer of mate
rials from England.  Steam  engines, 
coaches and everything else used  to 
be tK)ught from England.  They  had 
their old  obsolete system, and  they 
wanted that we .should follow them so 
that it would not be possible for us 
to go out of England and place orders 
in the continent  where there was  a 
cheaper market.  That was the reason 
—namely the  persistent objection  of 
the railways—why  this system was 
not adopted.  U remained therefore on 
the statute-book till 1939 when it was 
repealed formally.

Now, after we  have got  indepen
dence,  there is no  reason why  we 
should continue to be tied to the wheel 
of England.  It causes a great deal of 
inconvenience.  First of all, air travel 
has become a  very great  necessity 
these days.  And when you travel by 
air, you will see that the aircraft jvlll 
have to carry a lot of spare parts. And 
if you go through  most of the coun
tries of the world, you will find that 
the spare parts are all  according to 
the metric system, and are expressed 
In terms of the decametre, the centi
metre and so on.  But when you go 
to England you find there is a great 
difficulty.  You have to calculate the 
whole thing in feet,  inches and  all 
that absurd sort of thing.  I am told 
however,  that England is also  now 
considering to adopt the decimal sys
tem. because they find that their old 
system of weights and  measures  is 
very inconvenient.

So I cannot understand why thes» 
is this opposition to the introduction 
of this decimal system.  As the  hon. 
Minister  said, if you  take the  oki 
methods  of  arithmetic,  writing  out 
numbers,  they were very  cumbrous, 
and it is  considered to have been  a 
areat contribution—In fact, the great
est  mathematical  contribution—1 Jf



»795 Indian Coinage  28 JULV 1953 (Amendment) Bill 879̂

[Shri Meghnad Saba]

India tbal ttoe decimal lystem of nota

tion w»»  invented in  this  country 
beiween 500 and  600 A.D.  And the 
decimal  iyitem ot writing numbers 
wuM traniimitted to Europe and adopt
ed by laOO.  But from the introduc- 
Uou of weigbti and measure*, coinage, 
Und measures and every other mea

sure. it look M long time and the old 
superstitions  could not  be  removed 
till the French Revolution came. After 

the French Resolution  almost every 
country had taken to the decimal sys

tem of measures.

I think it is a very sensible measure, 
to which the attention of Government 
has been seriously drawn after seven 
years of independence.  Shri Pitamber 
Pant had collected the whole matter, 
archives and so  on. and  prepared a 
valuable  memorandum  showing the 

history of the whole thing. He has un
earthed the fact tliat it was Emperor 
Akbar who ftrst  conceived the Idea 
that the  decimal system of  coinage, 
weights and measures should k>e intro
duced in this  country,  bomehow it 
miscarried.  So  this is  a  measure 
which has engaged the attention of all 
great administrators and liberal people 
throughout the  ages and I think  it 
should be accepted and there should 

ue no opposition to It.

In India, if you take the land mea
sures, they are so different in differ
ent parts.  You have got  bigas and 
acres; you have got all kinds of land 

measurements in different parts of the 
country.  It Is a  headache for  th» 
surv«yor to convert one measure  to 
another kind of measure; Innumerable 
mathematical calculations have to be 
carried out  All that will be complete
ly swept off.  If you take accounting, 
practical accounting and so on. 1  do 
not know how much headache it has 
caused.  All that will be swept away.

Slul Kamatli: There has  been  no 
headache to far.

Shrt  Meghamd  Saba:  Very* much

headache.  I am a mathematician my- 
•elf.

Shri Kamath: I am also a bit of a

mathematician.  I have been a scien
tist also, though not as big as you are.

Shri Meghnad Saba; If you  intro
duce this system throughout the whole 
of India, it will unify the country to 

an extent which you do not think of 
at the present time.  So this is a very 
very beneflHal measure.  We  should 
welcome it  with  ail  the  emphasis 
which it  needs and it  ought to  be 
passed  with  acclamation  by  this 
House.

Shri K. C. Sodhia: I have just heard 
the speech of the hon.  Minister and 
then of the learned doctor.  Weil, this 

country is not inhabited by a Minis
ter or a learned doctor.  It  consists 
of 36 crores of people, and it is one of 
the duties of this  Government—the 
paramount duty of this Government— 
to see whether a measure which they 

are going to introduce in this House 
is conducive to the welfare of those 
millions entrusted to their charge.

I will not speak about the merits 
or demerits of the  decimal  system. 
The decimal sjrstem is existing.  It is 
very scientillc; it always reduces the 
time and the diflflculty of calculation. 
Well, all these things are known to us. 
But because India was  the inventor 
of the decimal system, therefore, there 

is no reason why without considering 
the convenience of the vast millions 
o( this country we  should  have re
course to that system.  We should not 
adoDt that system blindfolded, simply 
because some of the  scientists  and 
some of the experts of the Ii>.I. advise 
this Government to do  that sort  of 
thing.  My submission is  that  our 
millions do not know about 100 rupee 
notes. 10 rupee notes or v̂en 5 rupee 
notes.  They  deal  with one  rupee 
note<< and coins of the  denomination 
of 8 annas. 4 annas and so on.  Now, 
we have to look to what they think 
convenient and to what loss they are 
likely to be put by the Introduction of 
this system  I know that the Govern
ment want to change the face of this 
country with great speed.  But  they 
ought to remember that they have to
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take ail these millions with them, it 
they do not take these millions with 
them, they will be left far away from 

the populace and that will be the end 

of their government.  Therefore,  my 

submission  to them is that at  this 
time  when  we  are  engaged  in  a 
mighty  endeavour  of  raiding  the 
income of our country, having plans 
after plans—about which I, personally, 
entertain great doubts—at  this junc
ture it is no use playing with things 
like  that  They  say they  will  be 
spending crores, one crore of rupees 

a year for 15 years over this measure. 
They think that 15 crores of rupees is 
nothing to them.  It is the bane of the 
chairs of the Government  that  has 
produced this mentality on them.  I 
say wasting even one pie, one hard- 
earned pie, of the poor of this country 
is a sin, a sin which will bring them 
to the level of those koris who  are 
standing at the  gate of  Jagannath. 
With all the  emphasis. I tell  them 
that they ought to think of the change, 
the mighty change, they are going to 
introduce.  Simply because they have 
introduced a Bill of one clause, they 

say:  ‘well, it is a very simple Bill; it
ought to be passed within three hours.’ 
Therefore, they are going to put a big 
chain round the neck of the poor of 
this country, when it is not advisable 
to do so at all.  I say, let us look to 
the times, and when a propitious time 
comes, when we are through so many 
problems, then you will introduce it. 
First, you ought to know what is the 
opinion of the country about it Any 

government  which  want to  govern 
prqperly ought to  know what  their 
measures are likely to do the general 
public of the country.  Now, has this 
measure been brought before the pub
lic?  Have any of our merchants or 
their associations—there are so many 
of them, the  Federation  of  Indian 
Chambers of Commerce and Industry, 
and so many federations and chambers 
of commerce in all the  States—been 
consulted? The Minister was pleased 
to say that they were consulted some 
eight years back.  Well, what is  the 
•ise of saying that?  Has their advice 
been  taken at this  time?  Even  if

tiiey had  accepted  your  Bill, it is 
doubtful,  unless you  place in  the
hands of the Members the  opinions 
of the business cximmunity and of the 
Stale Governmenia.  My  submission 
to the House is that they ought not to 
accept this Bill. First, this Bill ought 
to go to the  public;  their  opinion 

oufiht to be invited and it ought to be 
consulted; it ought to be placed in the 
hands of  Members  of  this  House. 
Then we may consider the Bill on its 
merits-; we may  pass it or we  may 
not pass it—that is another matter.  .

I say in all humility that this is not 
a measure which is very simple.  It 
will revolutionise the condition of the 
people of this country and they will 
be cursing us if we do not pay proper 

attention to this measure, as to whe
ther it ought to be introduced now or 

it can wait for some time. This is a 
point on which I invite the attention 
of the  House.  They should  take it 
very seriously.  It is not a matter of 
500 Members here; we are  educated 
people.  The danger is that they have 
the two-anna piece.  They will go to 
the merchants.  They ought to know 
what js the proper exchange for that 
One of our  Members  was  saying: 
What will be the exchange for  one 
anna?  What will be the  actual ex- 
i?hange in new coins for two pice? 
Even hf.n. Members of this House can
not readily calculate and so what can 

you think of the position of the illite
rate villager? People at this time are 
afraid of the huge difficulties that is 
likely to come  out of the haste  at 
which we are passing legislation; they 
do not know what legislation we are 
going  to  put  further.  They  are 
mightily afraid of us, mightily angry 
with us.  We ought not to  take  it 
that because  certain Members  have 
been returned on the Congress ticket, 
the people are liking this Government.
I say that the people  are looking at 
us from the way in which they  are 
being treated.  I tell this House and 

the Government very  seriously that 
they ought to know what the opinion 
of  the  ]|>eople on  fhis  measure  Is.

Shri Kamath: I am afraid this will 
be one of those measures, of  which
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ft will be Mid thmt w«  enactea id 

luute and  repented at leisure.  The 
hoQ. BdUniiter has given \x$ a resume 
of  various developnuoits  wbi£b 

took place in this country since the 
second century AS),

Shri 8. & More;  B. C

Shri KaauUh:  He has now catego
rically stated that  public opinion .is 
behind this measure.  By that public 
opinion ii apparently meant the opi- 

niim, accordL̂to his own words and 
showing, of bankers, commerciol orga
nisations  and various  State Govern
ments.  It appears a« if the Govern
ment does not think very much of the 
millions of the ordinary people, the 

common people in the villages and in 
the smaller  towns.  They  think of 
them only  when the  vote-catching 
season  arrives, and  not  on  other 
occasions.  Here,  there  has  been 
absolutely no  publicity  about  this 
proposed measure in the  rural and 
semi'Urban areas, and If the Minis
ter's statement is to be  taken at its 
face value, this measure is intended, 
at any rate, for the urban population. 
He did not have the rural population 
in  mind  at  all.  I  myself  had 
several occasions recently to m«ition 
this proposed Bill to the rural popu
lation In my own  constituency  in 
Madhya Pradesh, and they were sur
prised, nay, they  were  also  taken 
srback at the proposed measure  the 
Government had in view.  They were 
wondering why this measure should 
get  this  importance,  urgency  and 
priority.  1 told them that this Gov
ernment has a  very  fine sense  of 
inverted priorities and because of that 
sense ol inverted priorities this mea
sure is coming before the ParUament 
long before, and earlier than many 
other tneasures, economic and other
wise.  Here I may refer to the memo- 
Hindum of Pitambar Pant (Planning 
Commission).  Ih the Assembly  of 

1M6. the Congress Party also opposed, 
or at least did not wel«Mne, thismeâ 
sure. Shri Mohanlal Saksena. speak-

- ing on behalf of the Congress Party*- 

said on this BiU:

**1 may say that so far as we 
are concerned, we are not opposed 
to the introduction of the decimal 

system  coinage  â  well  as lor 
weights and measures, but instead 
of proceeding with these decimal 
measures  piecemeal,  we  would 
iik» to have one  comprehensive

Biir.
Înstead of the difficulties decreasing, 

they will on the other hand Increase.” 
This was the  Con<rest  attitude  in 
1946 and they were then in the  op
position. before the Interim Govern

ment was formed. Now, they are in 
power, and now that difficulties  of 
oartition and post-war difficulties have 
come  to  an  end—I don’t  admit 
that—the Government  have  thought 

the  present time good  enough  for 
them to proceed with decimal coinage. 
Some time back in 1948—I am sorry 
1 could not get hold of the authority, 
but I remember to have read it—Ma
hatma  Gandhi  also wrote  In  his 
weekly Harijan saying that  this was 
not a necessary measure and  would 
not promote the welfare of the people 
and the  Government  should  there
fore withdraw it  He  indicated his 
opposition to the  measure in  those 
terms and I am sure those colleagues 
of mine here who are more conversant 

with Gandhiji's writiniu will bear me 
out in this particular matter.

Coming to the other point, public 
opinion, as I have already indicated, 
is not behind this measure at present, 
because  public  opinion  has  been 
Ignored so far as the Ubling of this 
measure in Parliament is ccMicemed. 
The measure was completely forgotten 
in the First Five Year Plan.  There 
was a huge publicity machinery and 
t.’ey sp«it lakhs and lakhs—even a 
rrore  of  rupees for  publicity—but 
nowhere  and at no  time has  the 
publicity machinery of the live Year 
P’*n out forward this prooosal before 
the public of India, rural or urt>an, 
and that  is a very  serious  charge 

which, I hope, the Minister will answer.
If they wanted to bring this measure 
before  Pariiament,  why was  the



88oi

even know that this measure is going 
to come up before Parliament and if 
the Government is really  democra
tic—which I am afraid it is  not—1 
suggest that the Bill be withdrawn at 
present.  If it cannot be withdrawn, 
I suggest that it may be  circulated 
for public opinion thereon by the 26th 
of January 1956.  That is an Impor

tant date for us. and I hope by that 
time people will express their view 
against this Bill because  there  are 
other measures that must get  prio
rity—economic measures,  educational 
measures, industrial  measures. Our 

industry, our economy and our edu
cation can go on with rupees, annas 
and pies; it will not  suffer if  this 
measure is not passed.  The economy 
of Britain has been built for centuries 
upon pounds, shillings and pence and 
not upon decimal coinage; yet it has 
shown much resiliency.  The decimal 
coinage will not necessarily promote 
unity in our  country  or  economic 
prosperity  or  economic  peace.  If 
that  is  the  first  consideration  of 
the  Government, I do not  see  the 
reason why this measure should be 
proceeded with any further at all.  I 
would appeal to the House to support 

my motion.  If they are agreeable to 
have it withdrawn completely. I wilU 
be happy, but if they are not agree
able to do so, I would appeol  to the 
House to support my aonendment that 
this may be circulated for eliciting 
public  opinion—real public opinion 
and not some  quasi-,pseudo,—̂public 
opinion which, the Government thinles, 
is public opinion, the opinion of the 
chambers of commerce, bankers, capi
talists.  big  industrialists  and  the 
satellite Governments in the  States- 
That is public opinion according to 
the present  Government  and  they 
forget rompletely the opinion of the 
millions of kisans  from whom  they 
get the votes.  They remember them, 
aj» I said̂ when the vote-catching time 
arrives: after that they are complete
ly forgotten, and this welfare  State 
which is  supposed to work for  ♦he 
welfare of millions  of kisavs,  who 

live in the villages ignores completely 
their opinion. The Government that 
is based on democracy, working for

Indian Coinage  28 JULY 1955 (Amendment) Bill 8̂

machinery of  the First  Five  Year 

Plan silent as regards this measure? 
Why did they not inform the people 
by even one-page or two-page pamph
lets or‘ leaflets  distributed «n  thou

sands and millions in the rural and 
urban areas?  That was not done at 
all.  I, therefore,  suggest I2iat  this 
measure as it is—though it may  l>e 

all right a few years hence,—and this 
memorandum itself says that it needs 
to be spread over a coupie of years 
Ijelore it can be finally  implement
ed—should be  withdrawn and  that 

two years’ publicity should be given 
before it is taken up by Parliament; 
and people should be apprised of the 
implications and complicaticms of the 
measure.  The first  result of  the 
measure, if passed, would be complete 
dislocation, confusion and upset in the 
rural areas.  Millions of our  people 
have not  even heard of  the  word 
**cent”.  The word  ‘cent*  itself  is 
foreign.  When we are adopting Hindi 
here, why should we go  back  and 
import such a foreign word.  Origi
nally the word came  from  French; 
later on America adopted it.  As  a 
matter of  fact, the  English  word 
‘rupee’ came from the  Hindi  word 
‘rupya’.  Now when we are going to 
adopt Hindi in  another ten  years’ 
time, why should we take In  word 
like ‘cent’? Government may instead 
change it into sathakam or satham. 
In  Travancore-Cochin  there was  a 
currency called chakram.  We  may 
call it chakrarrt;  we  have adopted 
the chakram  in  our  national 
flag and the chakram  may  replace 
'cent*.  But that is not the main point.

Shri V. G.  Deshpande: Chakram
is the real description.

Shrl Kamath:  The Government, in
keeping with its capitalistic traditions 
all these years has consulted only the 
bankers, the chambers of  commerce, 
and  their  own  satellite  Govern
mentŝ —I do not want  to use  that 
word—or the State Governments.  To 

my mind that is not at all adequate. 
No rural organisations, no co-opera
tive societies, no kisan organisations, 
no trade imlons have been consulted 
about this matter at all.  They do not
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the focialUtic pattern of KKriety—and 

what not—for the Avaii  brand ot 
jociallim, the  Avadi slogan,  Avadi 
hoax and Avadi iham, has  ignoreri 
the millionii of people so far as this 
measure is concerned.  1,  therefore, 
move my amendment and  commend 

It for acceptance of this House.

Shri Gadfil:  I have no  objection

io far atf the  introduction  of  the 
lŷtcin of dcriniai coinage is concern
ed.  What I would suggest is that one 
must definitely know what the lowest 
denomination coin is In this sy.rtem 

and what the first cumulative coin is. 
In other words, if the rupee is to be 
•divided  into  hundred  cents,  then 
which In the cumulative coin?  One 
tent is the lowest denomination coin. 
But what Is the lowrst  cumulative 
coin?  Is it one anna, two annas or 
four annas or  eight  annas?  You 
must precisely tell us which  is  the 
first cumulative coin because on that 
depends very much the facility in ex
change and ease in trnsnrt’.on.n.

In rurul areas a number of tram»- 
actions  are done  even in  smaller 
coins.  If you have no intermediary 
between the  cent and  the  rupee, 
then we have to carry 50  cents  or 
hundred cents.  Therefore, let us have 
a complete picture and let us know 
whether It is the one anna which will 
be the first  cumulative  coin  and 
whether below that only the cent—or 
you can preferably call It a pie.  or 
pisci or a satam—will be the next lowest 
toin.  Whatever it is. then it will be 
readily accepted by the gereral mass 
of people.

What I suggest is. if you are going 
In for the decimal system, let  It be 
methodical.  Whate/er Is your lowest 
denomination.—you may call It pie. 
pixa or sotatn—then ten of that should 

he one  anna and ten  such  annas 
nhould be one rupee so that It will be 
perfectly logical and understood by 

‘ everybody

The only dlfftculty in thi.'< would be 
that till the old coins are withdrawn, 
the money-changerH will earn a good 
lot because  Ignorance  of the mass

has  b̂ n  a’-wavs  the  capiUl  of 
the shrewder people in  this coun

try  much  more  than  anv  other 
thing.  I  am  not  talking  about 
the  big  banker  like  my  friend 
here  but  the  petty  money-len
ders in the villages,  'fhey will earn 
much.  What I therefore suggest is 

that there should be no liall rupee, 
inis that or the (jther.  There should 
L*c on* '.nwnnt cumulative com—call it 
by whatever name you like.  Then, 
there will be ten cf that ctim whicn 
will go to make one rupee.  Then, 

there will be great ease and facility 
in changing and people will  under
stand much more quickly.  Otherwise, 
for three or four years, annas will l>e 
there,  cents  will  be  there,  pies 
will be  there, four  annas will  be 
there  and  there  will  be  greater 

confusion than what is sought to be 
avoided for  the  benefit of a  few 
bankers, accountants of  the Govern
ment of India etc.

The present system is not bad. We 
understand that four pice make  an 
anna and sixteen annas a rupee. With 
this there is no difficulty at all.  But 
assuming there is  difficulty and we 
want to be progressive—if in nothing 
else, at least in this—then let there 
be some method.  I, therefore, very 
respectfully suggest to the  Member 
in charge to have complete decimal 
system—100 satams  or  cents  one 
rupee.  Ten satams  will  make  an 
anna  and ten annas a  rupee.  That 
is what I would propose by way of a 
concrete suggestion.

ShH Tulsidas  (Mchîana  West); I 
would like to make a few observa
tions on this Important  measure.  I 
consider this measure as very revo
lutionary in its character.  It changes 
the who’e basis of our coinage and 
our fiscal or monetary system for the 
whole country.  The implications of 
this will, to my mind, be quite deep 
because for generations we have been 
used to a particular type of currency 
and it will be difficult to change over 
to this very drastic change.  The in
herent difficulties to my mind  will 
be the economic difficultiea  mak
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ing the  public  understand how  to 
convert the o!d coins into new ones, 
secondly the psychological difficulties 
m changing the mind of the public 
to  the  new  ways  of  calculations, 
thirdly the  absence of a  guarantee 
that the  fanners and ihe  illiterate 
people will not be  cheated by  the 

others, and fourthly the repetition of 
ihe same difficuUy experienced with 
foreign countries in the adoption of 
flio dccimal methods.

I would like to bring to the notice 

of this House that although we had 
adopted a particular system in our 
monetary unit, there are also diffe
rent countries in the world adhering* 
;o the old or  conservative type  of 
monetary  units.  There  have  also 
been  countries who  have tried  to 
change  over to the metric  system, 
but they have done it with the least 
possible  disturbance in the country. 
In this country literacy is at the low
est leve!.  Even in the most advanced 
countries it has taken quite a  long 
time before they changed over to the 
entire decimalisation.  Even in Ame
rica today you cannot call it a com
pletely metric system because there, 
excepting coinage, other system func
tions.  The  countries  which  have 
adopted the metric system fully are: 
Brazil. Japan.  Philippines.  Thailand 
and U.S.S.R.  There are still  coun
tries in the world which are  more 
important and with which our coun
try does much trade.  They are still 
considered  non-metric  countries— 
Australia,  India, Burma,  Pakistan, 
United  Kingdom  and  the  United 
States of America.  I would like to 
point out that  our trade  with  the 
ncn-metric countries is 67 per cent, 
and our trade with the metric coun
tries is 33 per cent.  Now, I do  not 
know how far repercussions will take 
place when trade with these different 
countries  will have to  be  carried 
through.  We shall have to consider 
lhat aspect  a’so  besides the  most 
bnportant thing that if at all metric 
lystem is to be accepted it should be 
>n the weights and measures because 
there, in this country, chantic condi
tions exist.

In  different parts of the  country 
different types of weights and mea
sures  exist and it is in that  sphere 
that we should have first  made our 
change-over instead of going on with 
this coinage.  The question of coinage 
should  have come later on.  I  feel 
that the  coinage should have  been 
changed after  changing the weighta 
and measures and seeing how difficul
ties  have  arisen.  Therefore,  we 
should wait till we see these difficul
ties, find out how they could be over

come and change the  coinage lafer 
on.

I know  metric system is a  very 
scientific and  proper system.  But, 
we have yet to educate our people. 
We have yet to bring literacy in this 
country  and  unless  and until  we 
bring that I do not know how far we 
will be  able  to  make the  people 
understand  the new coins and  the 
new method of monetary units.

The hon. Member here pointed out 
that as a mathematician he thought 
that for accounting this is not very 
difficult and that the other system is 
much more difficult.  I would like to 
tell him that in accounting we have 
adoDtcd a particular way by which 
our system has functioned perfectly 
well and in our mathematics we have 
framed a certain amount of idioms 
by which we have worked our sys
tem so well  that it does  not  take 
much time for an accountant to cal
culate the  interest or  anything  of 
that sort on the basis of non-metric 
system.  It is not much difficult for 
those who are accountants to calculate 
or to put  non-metric  system  into 
proper use for accounting. Therefore, 
I do not see any reason  why those 
people who are now used to this sys
tem of accounting will have to change 
to metric system.  It will be difficult 
for them to adopt this system. How
ever, as it has been pointed out, this 
being a mere  scientific and proper 
method we should adopt this method, 
I am not saying that we should not 
adopt this system.  If you feel that 
it is really a good system, then adopt 
it, but we must take some time be
fore doing so.
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1 would rmther urge upon the boo. 
Minister to consider whether weights 
and measures are much more import-
ant, where chaotic conditions exist in 
this  country,  and that  should  be 
taken in hand first.  After  gaining 
the experience of those changes the 
coinage should come later on. That is 
how I fecL

Then there is another thing.  If at 
all the metric system is to be accept- 
Id 1 do not think that cents should 
be accepted at all.  I agree with my 
hon. friend Shri Gadgil that it should 
be pies and annas—I would say. 100 
pies  or ten  annas a  rupee.  That 
would be much more suiUble to our 
country.  We all  understand  annas 
and pies and we should not change 
that at all.  That would lessen difll> 
culties which  would  otherwise  be 
much more.

mfw 1

erhpiT, wmv mvf  ̂^

q̂rmm fm   ̂  ̂

if  ifT frpT  m  I

hn frrw ^
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^ ?fhr  ^ ̂   ^

?TT3r 5W r̂f ̂  ̂T̂fhrr fhn,  ^
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âr̂ arh tô  »ft  ?rf ̂rĝ r̂

$W I ihm ̂iigP̂M Hirr 5̂ 2i!?T, fW  
 ̂  ?̂rr*r ̂ pytrrt,

 ̂frbrf ^ rru arr̂ if  v

W 5̂ art*? ̂ap̂ft jf ̂G   ̂TP̂rm̂

 ̂wnhrr i  wnhrr i ^ *f  to  *f  to it  1
aPT?  nPT ^arro t̂rf̂  ^

^ ift   ̂  5VM, 0̂ W  ^

^  f»T?W I fir ̂TFf ̂  ?nr#hr *f»7TT 

t H TO+fg  3T?q|5 f‘t«̂I  qr̂

TO3*7  irf fnr̂,  ̂  «RT  I
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TW if  ̂  I

flf. rfk  TOT ̂  3TT? ^

3npwn  arm  ini ̂  fit  arnr

«T  5ht  «??rriFir «  ^

m?i5  hrr  <rrK  «.« «fn vr  ?nnn

T5f  w/too VT 5̂ niTn 5T   ̂  I

«TVW ;  ̂ I

irfrw 8T̂ fnr «nff :   ̂  5̂v«h 

sTiff nAr̂  I  fH  ̂  if n (T̂

id f̂.w! fhf  vr  ̂?T̂

<̂U  sr̂f  ihn Off? ̂   3TFf

^   ŝrmrn if

jf 1̂ kNt I  5nf gvF*̂ if* ?H  irr̂ 

HT  ann   ̂   hnr̂  wrf  ri ?rt m

m 3CTT «ini   ̂ *5̂ W<FIT

«n ar»n  vrr?  ̂ ?rf

^̂ir?T  ctif «T în  I  (fin r̂pf  if 

w it inW I H  vwf

 ̂ wfn f, f.

tt wmj  !Tf?  mW.  ^  n̂rr

#1  «;» anr? i;3n orf fri'  ̂  »f

(HR  f̂vpf  ̂fmnfuni  ̂^   =f

 ̂   ̂ 9fhr ^

srrtT̂ f. inrwf  f,  ?if

annwrr  f̂. «r| nm

f I mf vft  n4 nnr  npf  «mt wf 

f.  3rrf  sfvifR 3rf? ifnnf   ̂

inr>iJ?f  I  «Tn srrw tpn <mr

Wipqi 3m) frf  JfÔW  3FT̂ ^

im̂ ftnrhr h? ;inhTT i

 ̂   ̂ tl03  fT?T if.  TW

if*  WVff  *f  T̂ITT  VT frf 

9Qf I  Tf *nn  *fin vwt %n frf (p̂ on̂wn 

 ̂  njf  Hw m^wr̂ ^w r̂m

#  3HRT  ̂ iTT»   ̂  *n»

fjiiT  nT'iJ vr̂ ĵ*i?T fTf̂ cnf n̂̂f 3if? 

ffhr fft«r  artĴ if f?nrT i

vr injwf  ?»wrT »T̂  xnn 

îr  'Sf*T'»  1?̂   ̂"Tiff I

TV   ̂ flTVTi  r  ̂ f*«

r̂nn aft «ftn ̂  «fj  3ir *f irt̂   ̂ i

iff̂ FT  HT̂ f<^^K  ̂ ^

|T3rT 3ff?  ̂3nrf <fif  ^m?

xf ff ;iT 2R  ̂  «K̂  cB̂hnr 

 ̂   ̂ I  if"  3nf  n̂??TT ^

 ̂P*i>  r̂

 ̂ inTMJ-f  »f jf cT'fT  3rrrf cpfnr  ̂T*ff- 

r̂rf  3ff?  *nnE  ̂ ^ î*ii i

3(FT  ̂  ̂^

 ̂  ̂ <in jf?f ?rf fvTeft  ̂  ?ni  «n 

<rnr ̂  =pn <fin  w  ? i

 ̂ iTT̂ «5?Ff W   r̂fm 3fT ifrW i 

fiT  WTPf  *frt ?̂r̂|Pnr af  ̂ if xsf 

f̂B arnr  ?‘nwr   ̂  ar̂ ihtt

WT̂ «T̂r3r v<f̂  3ff? frnnff ®̂c

hr; ?T5  3Tpft   ̂ qr̂î  95? rf. «n 
3̂  fir  «  ?5Rf  «, ^ T̂fTRT  ^

ff¥irjf«Tl5rf»r tfvn ̂ ifi  iW

HiTTw *r?  3nnT it  tt ffpr snr̂ 

hrrrrf  ̂̂  ̂  ^   m Tt« TT  ^

sTpft  ofr *f  *71?  ren#*f.  ^

iP̂STTH  «r?-RT  r̂îf I  rw xf wrffT HT

11  ̂ iffvR" anm jctt 

firm    ̂ qpT »rê.  ann

m <fin ?rrp  ^ if ?rf ̂înr =niT 'f̂rr F̂sift

3if? 7̂  «T xf̂lT ^

ft.  w f w  ̂ •n̂ft.  w f w  ̂ •n̂

|W I  win’ p̂rpfrf  QTf5  qii  «f?f 

?nnf  *f  fjT̂RT ff 3cf? ̂ /f  ?R15 ̂̂

\oo hm̂ f I  lf̂f?T  3mi  3TTT  ^

IFT r?  ̂fff 3ITT  Vf̂ rtf ?«

 ̂  ?iTV̂  rfhr̂r  w ̂  r̂ft t t̂

<1!̂  (TT*  UT ?{t  ̂  WT̂ Tnnr  ̂ <1!̂  (TT*  UT ?{t  ̂  WT̂ Tnnr  ̂ 1

 ̂mv ^ ̂mv  ̂TOTT?f I  ;̂irft rsr̂hr  ^

 ̂ flT  ̂ ITTV  VR?f  tlĵ  ?rf

rhtt  ̂  ̂ hs ^   ̂ #

inî I  fir  ?msr}¥ ^

 ̂ 7̂  3ff? 4d̂ «  ̂?5nr

1̂ wfnf  intB *7T̂  ̂ T̂flf I  ITT f!T
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 ̂ ^  5t  ̂  ̂   I

5ir  fro-R-  ̂ r̂ r  ̂

f?f> fw   fiTrfmr ̂  t,

 ̂ ̂ t.   ̂Swf   ̂ I

 ̂ ^  JTNJ ̂  3nn  *f"

'd *i  ^ cTT̂nT̂ dlvi'

({H\̂ ^  ̂ t̂i<i fhrr  ^

f I  fTTT?r r(̂   ̂irf

 ̂T̂rr jts? 

flT,  3rnr ’sr?  ?nni> ̂  fir it i
^ hRpft f

 ̂ HPT  f W   mcr̂VTer Wl ill ? I  3Ĥ 

fTT  «RT *5 HIT  ̂HI t||̂ ̂ I

jf"  3Tf' 1̂ ^

^  ?T W  if  irl iW rif  fTT  3Tnr 

?i f «n n̂̂TpT  ̂ ^ fr̂JT̂f 

?. f<wf t I  3nî

 ̂3FT̂ 3TT  ̂r*?"

 ̂ r*r   ̂  ̂  3Trr

FT'̂ H 4 3P?7 3RT̂  g«»TCfri ̂  

f. 3TT5r fW  5Wf)f <n  ?̂ )̂yr<ii

^  ̂it \ ̂ ŵ ̂  ̂ ̂
f̂rnn  t̂ H  fw fww  F̂rm

3if*«   ̂H   ̂ r̂  •i(/T

I  TT fir  ̂a r  ̂   ̂  j?f  ̂^

^ Ŵ If;?  f

?31T i{ H  »ni ffTT̂  ̂cfl'id

5*̂   ’T̂ ̂  I  3rnr 3rrr  ^ 5fbrr?r 

=̂T? iRT?f.  apR-  ̂   >ft  3fTT  ^

5T̂ptn?  ̂I

(Mr Dzputy-Speaker in the CTuitr.]

qr>  inrf!rr  ̂   3tr t  Psnr<T715  ^

«fê f,  ife;̂ ipf?!  ̂̂

15̂ 3̂   f<j ij( 517̂ I

^ »̂T̂ fnr̂TT i; ???; ̂  ̂   ^

mrr̂ f , 3fnr »ft *f

0̂   ̂ ĥlT it ̂
h:-̂ ̂ ̂ »fhn 5  ̂? I 

 ̂ 5TT  if ?n cf̂ frwf  ^

3jf? T?  ̂ airapft  if ?rr 

hn  ̂  ̂ t I  Ro
»ft ?rf 0̂0 ̂  qfw fr^ ̂   |ir if 

 ̂ ?Y  ̂ ̂ ̂  I

Shii V. G. Deshpande:  It is not

prevalent anywhere.

* Pandit Thakur Das Bhargava: It is 
prevalent in the whole of Punjab and 
in U.P. also.

Shri V. G. Deshpande: That makes 
only one-tenth.

Pandit Thaknr Das Bhargava:  It
does not mean one-tenth; it means 

much more.  ̂ ^  ̂ f ,

3CTT  SW if ̂  ̂   f hi OT ̂

«T5 ir?f I (T̂ ̂  fr^

if ^ ?nrr  anr  »ft itr fcnn ?

^  5Tr̂  if V7̂

f̂T?r̂ I

51T 2iPRf if" 5f ̂  in̂ anf ̂  f I ^

 ̂?T3  if"  ij;   ̂ ^

TIT  ̂ n̂ir lbs Tifr̂  ̂<+<ai ̂5IT̂  3if?

5T TIT ^ ̂TTif ^

hnr  if  ?fW   ̂   ̂    ̂ Pr<W)?r  =r

I fir   ̂ ifiTT ift ?WT ̂   3rf? 

 ̂  T̂FTT  vnnm  TIT  «frV

5[} ITHT ?ni ?frrTcT  2  ̂  ̂ ’r̂TFTT 

3nf ̂ in̂ ̂  fir   ̂ efiw

f̂ TFjT  hnr  if  r̂fijf  ^

=r   ̂3if?  fir  ̂3fmpfi if  ^

fro 5iT?r I cffv̂ qrf  iVrr  if

?=r2?5Trr  ?T̂ 5[T=TT  ?̂> ?Tff ̂  hht

f 3fft  jfTT̂  anP  T?r  «!5̂

?Ŵ I  cfiTT ?bf  ^ ̂tf̂ ̂jfir

ft
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Slirl Ramachandr* Reddi:  I  join 
those who have oppoied this mea
sure.  Even in  the  Statement  of 

Objects and Reasons that has been 
appended to this Bill, suiBcient op
portunities have not been  given to 
the Members to  know  why  the 
change is so very urgent  and why 

this change is necessary and in  what 

way the change is going to be effec
ted and whether it is going to  be 
immediately taken  up or  whether 
time will be taken to Implement it 
and how much money will be spent 

We have not also been told  about 
the financial  commitments that the 
passing of this Bill will  entail and 
to what extent the exchequer will be 
touched to implement this  Coinage 
Act.

It has been pointed out by several 
hon. Members  that it is  going to 
affect mainly the rural  population. 

It is absolutely true  that confusion 
will certainly prevail in the  rural 
area and the  money-changers  or 
dealers would take that opportunity 
of harming the poor and  Innocent 
people.  It  has.  therefore,  to be 
noticed very seriously that a lot of 
propaganda is to be done before this 
Bill is passed into  an  Act.  Even 
from now on, I think in all schools 

it must be made possible  to teach 
the changed system and after some 
experience in the calculation of this 
system is gained, then  probably it 
will be possible to put the  scheme 
effectively  Into  practice  without 
creating any confusion.

randit  Thakur  Daa  Bhargava:

Will two yean be suflflcient for pro
paganda?

Shri Ramafhandra Reddl: It might 
be sufficient, or probably three years.

Pandit Thakar Das Bhargava: Then 

this Bill is all right.

Shri Ramarhandra Reddl: I do not 
think they will introduce It  within 
three yeara

Literacy in this  country is at a 
very low standard and it takes a very 
long time to achieve the objective of 

having cent per cent  literacy.  We 
have not made any attempts to im
prove literacy in this country in the 
way it ought to be done, and in the 

meanwhile we are going to introduce 
confusion where it is not absolutely 
necessary.

It has been pointed out by  my 
friend Shri  Tulsidas  how  certain 

countries which are having the largest 

trade and industrial  development in 
the world are still maintaining their 
old system and have not adopted the 
metric  system.  All  the  advanced 
countries like the United  Kingdom, 
the United States of America, Pakis
tan. Burn\a and Australia  are still 
having the old system and they have 
not changed over to the  metric sys
tem.  In the memorandum that  has 

been placed before us, it has  been 
clearly stated that it will take a very 
long time to establish  the  metric 
system in this  country.  They  say 
that about 19 to 20 years may be the 

period in which the metric  system 
may become popularised;  and  the 
expenditure involved is Rs. 1 cron 
per year during the transition period 
of nearly ten years.  This  should 
be taken with very wrious consider

ation because it involves  not  only 
confusion but also a lot of expendi
ture.  It might be  possible for the 
big industries to consimie  this new 
system more easily,  because  they 

deal with thousands of  rupees and 
not in rupees, annas, pies.  Annas and 
pies are used mainly in  the  rural 
areas and people in those areas will 
have to be thoroughly  educated in 
this respect  If  this  system is so 
good, I fail to see why the advanced 
countries like the United  Kingdom 
and the United  States  have not so 
far adopted this system.

It has also been pointed out that 
there should be a change in the sys
tem of weights and  measures.  But 
that has been abandoned for the pô 
sent and only  coinage  has  been
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taken into consideration.  I  would 
guggest to the Government that they 
should first try to make the system 

of weights and  measures  uniform 
before they take  up  the  coinage 
system.  The whole  of  India  has 
a uniform coinage system  now  and 
it has not so far caused us any diffl- 

culty in the matter of  calculations. 

But in regard to weights  and mea
sures, every province and part of a 
State has got its own peculiar system 
and it is much better that uniformity 
is secured and maintained  with re

gard to weights and measures before 
taking up this metric system.  There 
is already uniformity in  the mone
tary system; only  with  regard to 
weights and measures  we  have to 
secure  and  maintain  uniformity. 
With these words I oppose this Bill; 
and if possible,  I would  suggest— 
rather support—the  proposition that 
the BUI be circulated for public opi
nion before it is once again brought 

into this House.

Shrl U. M. Trivedi: Mr.  Deputy- 
Speaker, I was surprised—and greatly 
surpnsed—at  the  assertion  of  a 
gentleman  like Pandit Thakur  Das 
Bhargava  when he  said that  no 
Congressman opposed this measure in 
1946. I was simply amazed, when dur
ing question hour in the last session I 
had pointed out to the hon. Deputy 
Minister that this measure was strong
ly opposed by Mahatma Gandhi and 
the Deputy Minister denied it. I will 
now read out what Gandhiji himself 
had written in The  Harijan  dated 
24th March, 1946.  There could not be 
a greater Congressman than  Mahat
ma Gandhi; nobody can dare to say 
that  I do not want to  take  up 
much of the time of the  House by 
reading the whole  thing; I  would 
read out some  extracts.  The  last 
sentence is very important:

*̂t is to be hoped that the Cen
tral  Legislative  Assembly  will 
throw out this Bill« if on recon
sideration, the  Government  do 
not withdraw it.**

Shri Kishorlal Mashruwala wrote a 
strong article In Harijanbandhu on

this point as to why it  should not 
come into force.  We have evolved 
certain mathematical  formulae—my 
friend  Mr. . Tulsidas  called  them 
idioms—by which the ordinary small 
trader, the man in the  street,  the 
hawker, calculates at what rate he is 
selling.

firf  ^  *nr ^

?TT̂  ̂ erf cjpsR

jhiT I

These are our methods of calcula
tion.  One seer is  divided  into  16 

chhatakSf one rupee is divided into 16 
annas and one yard is divided  into 
16 girahis.  That is why our mathe
matical calculations  have  been  so 
easy.  It is not only on this  point 
that I oppose  this Bill.  We  have 
learnt in our childhood certain things 
and we cannot  forget  them.  We 
have been repeating for a number of 

years:

and hence, we want some change here. 
If you thus merely want a  change 
for the sake of *inquilab\  have  it. 
But do not say that the Congress did 
not oppose it.  The greatest Congress
man of our country opposed it and 
forced that Government,  the Gov
ernment of the day, to withdraw it 
I therefore say that there is no force 
in the argument about this Bill.

Being  bom  mathematicians  we 
have develĉ>ed the system of deci
mals; that however does not deprive 
us of our power for more mathema
tical calculations.  At the same time, 
let us take the example of England.
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fShri U. M. Trivedil 

What has EngUnd lost by  having 
the Fahrenheit system?  It  is  not 
necessary that the Centigrade  sys
tem must be adopted.  It is not ne
cessary  that we should  adopt  the 
cents.  They have got their £. Sh, d. 
They deal with pence and  shillings, 
shillings and pounds, units m>t de< 
cimally related to one another. They 
have got their own yard« foot  and 
inch.  We have also adopted  them. 
But our cloth merchant In the street 
does not know the inches; he  has 
got a yard divided into 16 parts and 

he calls each part ; he does
the calculations  immediately.  Why 
should you not come  down to this 
•yitem, a system which is flowing in 
the  veins  of  our  people?

dim  W4 ^

is our ordinary common talk.  The 
iolah ann;:ks has entered  his  whole 
lyftem.  There is absolutely no reason 
for adopting  this  change.  Every
thing Is dep<inding on the solah anna. 
This is what Mahatma  Gandhi has 
said at page 53 of The Harijan dated 
24 th March. 1946:

**It is unnecessary here to sum
marize  his  convincing  argu
ments.. . .**

He refers to Kishorlal Mashruwala’s 
arguments—

in support  It is given in 
full in the columns of the Harijan- 
bandhu. It is sufllcient  here  to 
ttate that even hi the country of 
the rulers the decimal coinage has 
not been introduced.  Public opi
nion there commands respect and 
afPectf the decisions of the House 
of Commons.**

Here in India, we have to see that 
public opinion is respected.  Have we 
told the public that we are going to 
introduce this  change?  Have  we 
imne before them wHh this idea that 
we are going to have something like 
cents, sow paisa ka ek rupyaJ  Why 
are 3rou telling them four annas, eight 
annas and 13 annas even in the bill? 
Why  are  you  introducing  these

changes?  There is  no  justificatioo 
for making the changes.

Here, Mahatma Gandhi goes further 
and says:

‘‘It will be improper  for  the 
Government to embark upon an 
experiment, even though claimed 
to be scientific, yet  manifestly 
agaiiu»t the in̂niediate interei>t:> ol 
the poor.”

Our country still consists  of hund
reds of millions of people  who are 
entirely illiterate.  The  idea  of 16 
annas has come to stay; the idea of 

«4 p ee has come to stay; the idea of 
man, seer and chhatak has come to 
stay. The idea of 16 gtroh has come 
to stay.  We must do  something for 
their benefit, not because it  pleases 
our mathematical brains.  We know 
sufncient mathematics to  solve any 
difficult problcnis.  It will not be diffi
cult for us to calculate.  I most res
pectfully submit that you should not 
forget the year 1946 and the greatest 
man.  You will remember these words 
of Mahatma  Gandhi  and  respect 
them.  Let this Bill be circulated for 
the* purpose of eliciting  public opi
nion.  TTirow out this Bill.  These are 
my words.

The  Frlme  Minister  and  Min
ister  of  External  Affairs  (Shri 
Jawaharlal  Nehni): I  must  con
fect I  have  not  quite  follow
ed the arguments in this  xase al
though here and there I have been 
present.  From what  I  have  fol
lowed, at least so far as some of the 
critics are concerned, it seems to me 
that there is a grave misunderstand
ing. a misapprehension.  This is not 
merely a question of a new nomencla
ture.  This is not merely a question 
of changing something old  for the 
sake of changing  something that is 
old.  It is ft basic approach not only 
in regard to coinage,  although thia 
Bill deals with coinage, but with other 
matters too, with weights  and mea- 
uures.  We should be coming to this 
.̂ouse later on with a Bill regarding 
weights and measures and  several
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other connected matters.  It is inti
mately connected, I submit, with the 
whole process  of, you  might  call, 
Fivfe Year Plan or India’s  develop
ment, whether it is  industrial  de
velopment,  agricultural  development 
or whatever it is.

Take weights and measures. Every
body knows that there is a variety 
all over India.  There is no unifor
mity.  Everybody agrees that  there 
has to be uniformity at least, what
ever the system might be.  Take the 
seer; there are various kinds.  There 
must be uniformity.  Otherwise,  we 
cannot have  uniform  development. 
That is to fay, we have grown, natu
rally, not in a uniform way all over 
India in regard to  these  matters. 
We have adhered to  the old  local 
customs and practices.  There is no 
harm in that except that when you 
plan on a big scale,  when you go 
ahead, all these things  come in the 
way of that.  Of course,  so far as 
any industrial or scientific  advance 
is concerned, it makes all the differ
ence in the world as to  what your 
measures are.  In fact,  all over the 
world, so tkr as science is concerned, 
there is only one  measure, that is, 
the metric lystem,  even  though in 
popular  parlance  something  else 
may be used.  In fact, even in some 
of the very very conservative coun
tries like  England,—England  is a 
very conservative country—they are 
being compelled to get out of their 
old ruts.  Otherwise, it comes in their 
way.  Take the question of coinage. 
Even in our daily transactions,  in 
everything, because we are  used to 
lomething,  naturally, it is  a little 
easier for us at the  moment.  But, 
actually it i' a much more  compli
cated system whether it is your ac
counting, your petty  shop-keeper's 
accotmts or the Accountant General’s 
or Auditor  General’s  accounts.  It 
all comes in the way.  It  comes in 
the way much more in your statis
tical apparatus.  Ron. Members may 
know that there are machines which 
do statistical work.  It is something 
amazing.  We have got  what  are 
called thinking machmes.  We have 
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got machines that  memorise.  We 
have got machines which do a w(̂ k 
say in five minutes, a work which'it 
may take six months to  do with a 
corps of people sitting down to do 
it  All this cannot be  done unless 
there is some definite  system like 
the metric system.  It is  quite im
possible for a  machine  to  think. 
When I say think, it does  not ac
tually  think.  It  only  reproduces 
what you have told it before.  If you 
tell it, the machine  memorises  it. 
All these advances are held up.  In 
fact, even in India, we have produced 
recently not very  complicated ma
chines,  but  nevertheless,  fairly 
good calculating  machines.  We do 
surveys  and  other  things.  These 
surveys would be tremendously com
plicated unless  we have  machines 
which memorise  and tell us census 
surveys, etc.

What I wish to submit to the House 
is that in our planning and develop
ment work, to which we  are com
mitted in a  big way, we  have to 
aaopi certain systems and standaros 
«irtiich, apart from being intemauonai- 
ly recognised, are the easiest for the 
purpose.  Otherwise, we are held up. 
Otherwise, we have to  proceed  in 
two separate grooves of thought and 
action.  That is, in one compartment 
of our life, in our  industrial  and 
other work we do things in one way 
and in other smaller things,  we do 
in another way, which  again pro
duces confusion.  It  is  true  that 
every change involves  some initial 
difficulty.  The first  thing  that I 
would like this House to  remember 
is, if any country  can be  said to 
have evolved the metric  system, it 
is India. It has been the proud pri
vilege of India, not  today  but, I 
should imagine,  about 1500  years 
ago or more—no exact date is avail
able—to  evolve the basic things  on 
which the metric system has develop
ed.  The very first thing, of course, 
was that wonderful discovery of a 
genius, the zero sign, sunya, which 
completely  changed the whole men
tal picture of the world as it spread 
towards the  Arab world  and then 
towards Europe and other  countricf
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ther«.  Almoit a part of that  was. 
not exactly the  metric  system, of 
course, as we know it, but the very 
basis on which it was  evolved, so 
that it is essentially an Indian system 
tn so far as H§ origin is  concerned. 
It was developed more in other coun

tries  bccause  we  became  rather 
static.  It should be  our  pleasure 
and pride to  revert to  something 
which origimiUy »aw the light of day 
in the mind of an Indian genius or 
geniuses.  This  is  a  sentimental 
argument.

The real thing is that this change 
has to come, if I  may say so,  in 
every country in the world  today. 
It cannot escape it.  The  more you 
delay It, the more difficult it becomes. 
Because, if things are  calculated in 
the other way, you  have to change 
them, convert them  and  translate 
them at every step and  that means 
not only delay now. but  confusion 
later.

I do not quite know what papers 
have been circulated.  This  particu* 
lar question  has  been  before the 
country for a large number of years 
There have  been all  kinds of re
ports. carefully analysed reports.  I 
do not know the  exact  period; I 
know that one of the very ftrst thhngs 
that we as a  Government  had to 
consider when we came  into  the 
Government of India, I  think it is 
nearly 8| years ago, was this busi
ness.  We approved of it as a Gov
ernment,  But. then, as the  House 
knows, all kinds  of  trouble  took 
place.  Independence came; there was 
the  partition and other  troubles. 
They came in the  way.  This  was 
postponed.  Now,  lately,  we  have 

been feeling, more especially in con
nection wHh the Second Five  Year 
Plan, that if we do not start  this 
process of change now,  because the 
process itself will take time— am 
not merely referring to the coinage 
but to the  other  things,  but  un
doubtedly we should go on ipradually 
with public education and  all the

rest of it; it may take two  years, 
three years, four years, five  years, 
for the complete change to  come, I 
cannot—if we do not start it  now, 
it will seriously aflfect  our develop
mental and planning  work and im
pede it in various  ways  and  we 
may have to come back, change our 
calculations later.  It  is  this  that 
brought a sense of  urgency  apart 
from the normal desire to do so.

5 P.M.

Now, I can understand  very well 
some of the sentimental arguments,—
I do not use the word “sentimental” 
in a bad sense  because we  are all 
sentimental in regard to  very many 
things to which we  are  attached, 
sometimes  rightly  so—nevertheless 
one cannot be swept away by those 
arguments when we  have to face a 
hard problem and when we see that 
something is really for the good of 
the country, which may really on the 
one hand bring a great deal of help 
to the country in proceeding on its 
way, and on the other, if we do not 
it will hinder it

An hon.  Member who was  just 
.speaking said something about con
sulting the country.  As I  said, this 
hi not a new thing,  but  I  must 
cunfcss that in a matter of this kind, 
rather scientific, technical kind, one 
does not normally consult the coun
try.  One does not consult the coun
try, let us jwiy about  mathematical 
formulae or about the theory of re
lativity.  It is not fair to go  about. 
We must take the  responsibility for 
it entirely and explain  it  to  the 
country.  If we think it is right, then 
it is right.

As I said, no far the nomenclature 
wâ concerned.—I am  dealing with 
coinage only—there is  the question 
of the rupee.  Well, the  rupee is a 
well known term in India, not today 
but for a long time  past  There is 
the pa-ti. there are olhrr words.  Of 
course, there is no question of chang
ing the rupee.  For my  part—I do
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not now exactly what  the termino
logy here is—I am Inclined to 
paisa is a good word and it will be 
a good thing if H  remains.  Maybe 
the value of the paisa may be aUght- 
ly d̂ erent, but that does not matter. 
"Let us liaVe pain by all  means. 

There is’only one difficulty about h 

and that is duHng a slight  period 
of transition there will be confusion 
about the value of the paisa, not the 
rupee.  There might be some confu
sion and some iieople may make un
due profit by that  confusion.  One 
can consider that matter  carefully 
how to avoid that. It is a matter for 
consideration.  So that you have this 
old well-known term  of  rupee or 
rupyo.  Perhaps  the  House  knows 
that even in Indonesia  the  coin is 
ncpya as it is called. It has a diflPer- 
ent value.

Shri  Gadgil  (Poona  Central): 

Baniyas always stand to gain what
ever we do.

Shri Jawaharial Nehm: Of course, 
the rupya in Indonesia is worth con* 
siderably less than our rupee, but that 
is a different matter.  But, obviously, 

tfie word has gone from India to Indo
nesia* so that it is not vary m  ̂a 
question of changing the name. The 
rupee obviously is firmly established. 
In Ceylon you have the rupee also, 
but there, apart from the rupee they 
have cents for a long time past.  In 
fact* when the change came there in
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êylon, I forget when, but a long time 
ago, even then. I remember it, thext. 
was some talk of bringing it in India, 
but it did not take place.  So that̂ I 
submit that from the point of view 
of getting on the right track in regard 
to all these tremendous developments 

in modern technologŷ science etc., we 
should  adopt  this  metric  s3rstexr 
which is a product of an Indian mind 
original and adapt it.

Mr. Depaty-Speaker: Decimal

Shri Jawaharlal Nehni: The deci
mal sjrstem, you are right, but  this 
has come out of it

In regard  to  nomenclature, w  
should etideavour in  so  far as it 
possible to keep  the  old  Indian 
names.  I do submit that  this ques
tion, fiewed objectively, is not open 
really to argument  in  the  world 
today, and we have to  face in any 
change certain  difficulties,  but the 
difficulties will be far  greater if the 
change comes later, and somehow or 
other the change will have to come.

So, I submit that this House should 
whole-heartedly adopt this measure.

Mr. Depaty-Speaker:  The  debate
will continue tomorrow.

The Lok Sabha then adjourned till 
Eleven of the Clock  on Friday  the 
29th July, 1955.




